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PER:  CORAM  

This appeal of customs broker lies against order no. 

85/2013/CAC/CC(G)/PKA-CHA(Admn)  dated 16th July 2013  of 
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C/89209/2013 

Commissioner of Customs (General), Mumbai forfeiting security 

deposit and directing deposit of fresh security in lieu. 

2. Letter of the Learned Consultant, intimating death of the 

appellant and attaching certificate thereto, has been placed before us. 

3. In accordance with rule 22 of Customs Excise and Service Tax 

Appellate Tribunal (Procedure) Rules, 1982, the appeal stands abated.  

(Dictated and Pronounced in Open Court) 

 

(AJAY SHARMA)  
Member (Judicial) 

(C J MATHEW)  
Member (Technical) 
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